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Laboratories to Re-Analyse Food 
Samples

7550. SHRI D. D. DESAI: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether more laboratories have 
been planned to re-analyse food 
samples as provided in the Preven
tion of Food Adulteration Act;

(b) if so, the details thereof;

(c) whether there is any plan to 
provide at least one re-analysis labo
ratory in each State; '

(d) whether every municipality 
would be encouraged to set up its 
•wn food analysis laboratory; and

<e) whether private laboratories 
will be authorized to make analysis?

THE MINISTER OF STATE IN 
ra® MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI JAG- 
DAMBI PRASAD YADAV): (ta)
ad (b). At present there are 80 
Public Analyst Laboratories in the 
toe local bodies/State Governments.

the event th# analysis report of 
»«ntry which are administered by 
|tood sample given by a Public Ana- 
Wt appears to be erroneous, them
■ « provision under Sub-section

of Section 13 of th« Prevention
*  Food Adulteration Act to get the 
■aeond part of the sample re-analysed 
m  l& —4

by any other Public Analyst in the 
country. As OS Public Analyst La
boratories ar» already in existence, 
there is no proposal to set up more 
such laboratories to undertake re- 
analysis work.

The Government have, however, 
designated the following three labo
ratories as Central Food Laboratories 
with effect from the 1st April, 1978, 
in addition t0 the Central Food La
boratory at Calcutta, for analysing 
samples of food referred to them by 
the courts, in cases where prosecu
tions h*ve been instituted, for giving 
their final opinion as per the require
ment of sub-section* (2) of section 13 
of the Prevention of Food Adultera
tion Act;

(i) Food Research and Standard
isation Laboratory, Ghazia- 
bad.

(ii) Public Health Laboratory, 
Pune.

(iii) Central Food Technological 
Research Institute. Mysore.

(c) and (d). These matters con- 
eern the Statc Governments.

(e) No.

SC and ST 8fcai» in Foals

7501. SHRI R. N. RAKESH: Will 
the Minister of EXTERNAL AFF
AIRS be pleased to state:

(a) the total number of posts filled 
up in each category of posts with 
specific shares of Scheduled Castes and 
Scheduled Tribes in such employment 
in the Ministry, its attached and subor
dinate offices including the public sec
tor undertakings, if any, and also the 
number of posts de-reserved in each 
eategory and reasons therefor; and

(b) the total number of departmental 
promotions/upgradation of posts in 
each category of posts and how many
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posts have gone to Scheduled Castes 
and Scheduled Tribes?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
KUNDU): (a) and (b). The required 
information for the years 1975 and

1976 are contained in the statement 
placed on the table of the House. 
Figures for the year 1977 are not ftfft 
available. Some posts were de-re- 
served due to non-availability ot 
candidates belonging to the Schedul
ed Castes and Scheduled- Tribes ft* 
appointment to reserved posts.
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